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Qrder dated 18,11,2003

Applicant's father died im harmess

. The
en 21.9,2C002, He left )wehimi/\wiicw and feur

sens, Thereafter) the %né applicant in this Ce+4.
— | haé appreached the Respondents seeking an

aplpoimtment on compassienate greund (Amnexures-
and 7)., It is stated that se far the Respondent
have net replied te these representatiens and

therefere, he has ceme befere the Tribunal

foer redressal of his grievance,
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/ The learneé ceunsel fer the:

Q s lon YY) l"r’ol/—'\"'

1 24 Ay % aPPliCant SUhmittea that even tﬁ.wh twe
,NL' n-»w§43. o len] representatiens have been made, the

%+ vrdr T 1BV AL paspondents have net comsidered the case sf
g M'_a 'ﬁw (WL‘ §

) \ Y ner have they sent any reply. Since the

A e A

applicants' representatien is said te be

X)ﬂ KE&/L“éY penéing with the Respendents, we are of the
v v o7 :

28\ QQbCU view that this YeAec cgn be dispesed of at

the admissien stage with the feollewing
@

directiens:

i) Respendents are directeéd te
censiéer the case e¢f the
applicant seeking cempassienate
appeintment within eight weeks
frem the date of receipt eof
copies of this erder; and

ii) The applicant may alse ferward 1
a cepy ef this erder aleng with !
cepies ef the Ue+ae te Respondents .
fer speedy dispesal.
Shri CeReMighra, learned addl. 1
Standing Ceunsel for the Respondents is
neticed.

The Ye+Ae is dispesed ef as above

at the admissien stage. Ne ceosts,

MaMisER (ADMINISTRATIVE)

MEMBLR (JUWDICIAL)




